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Centre praises Rajasthan’s efforts to 

prevent food adulteration 
The public awareness campaign on food safety has yielded good results in Rajasthan 
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Food Safety and Standards Authority of India (FSSAI) chief executive officer G. Kamala Vardhana Rao. File | Photo 

Credit: H. Vibhu 

The Centre has praised the Rajasthan government’s efforts to ensure food safety and 

prevent food adulteration, while laying emphasis on continuous monitoring and quick 

disposal of the cases registered against the offenders. The public awareness campaign on 

food safety has yielded good results in the State. 

Food Safety and Standards Authority of India (FSSAI) chief executive officer G. Kamala 

Vardhana Rao said here on Wednesday (July 16, 2025) that the samples of edible items 

such as milk, ghee, cheese, and spices should be collected regularly and the cases 

registered for them be disposed of promptly. 



Mr. Rao reviewed the work being performed in the State for regulation of food 

manufacture, storage, distribution and sale under the Food Safety and Standards Act, 

2006. Chief Medical & Health Officers, Food Safety Officers and administrative officials 

attended the regional review meeting. 

Regulatory Compliance Division’s Director Rakesh Kumar said the cases registered 

under the Food Safety and Standards Act should be decided within a maximum of 90 

days after the sampling. 

Haulianlal Guite, Commissioner, Food Safety & Drug Control in the Rajasthan 

Directorate of Medical, Health & Family Welfare, said an artificial intelligence-based 

app was being developed for real time monitoring of action taken for food safety and 

providing necessary information to the public. 

Mr. Guite said over 18,200 food samples were taken in the State during 2024-25 and 863 

of them were found unsafe, while 3,734 were sub-standard and 131 were misbranded. 

Necessary action had been taken after analysing over 17,600 samples, he said. 

  



 

 

 



 

 

  



 

FSSAI CEO PUSHES FOR FASTER CASE 
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FSSAI CEO calls for regular sampling, swift action on 
adulterated foods in Rajasthan 
Written By: ANI 

| Published on: Jul 16, 2025 

 

ANI Photo | FSSAI CEO calls for regular sampling, swift action on adulterated foods in Rajasthan 

The Chief Executive Officer (CEO) of the Food Safety and Standards Authority of India 

(FSSAI) stated during a state review meeting in Jaipur, Rajasthan on Wednesday that 

regular collection of samples from commonly consumed foods like ghee, milk, paneer, 

and spices is necessary, and related cases should be resolved quickly. 

“Samples of commonly consumed food items such as ghee, milk, paneer, and spices 

should be collected regularly, and the related cases must be disposed of promptly,” he 

said.  

The CEO of FSSAI stressed the need for speeding up the process of establishing a Food 

Safety Laboratory at Bikaner and assured FSSAI’s support. Further, the CEO 

appreciated the proactive efforts of the Rajasthan government in promoting food safety 

and combating food adulteration. He also directed officials to ensure continuous 

monitoring to strengthen enforcement while emphasising the need for prompt disposal 

of pending food adulteration cases. 

https://thenewsmill.com/2025/07/fssai-ceo-calls-for-regular-sampling-swift-action-on-adulterated-foods-in-rajasthan/
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During the review, Shri G Kamala Vardhana Rao, CEO, FSSAI, assessed efforts being 

undertaken under the Food Safety and Standards (FSS) Act, 2006, to prevent 

adulteration, including pending legal cases, manpower deployment, and other critical 

aspects. 

The importance of concluding adjudication within 90 days of the first hearing of the 

case, as mandated by the FSS Act 2006, was also discussed in the meeting. The meeting 

was attended by Additional District Magistrates from various districts, who are 

responsible for and appointed as adjudication officers to handle food adulteration-

related cases. 

The CEO took stock of the vacant Food Safety Officer (FSO) positions in the state and 

advised that these be filled as soon as possible. 

The Food Safety Commissioner of Rajasthan, Shri H. Guite, presented a detailed 

overview of food safety operations and upcoming food safety campaigns, particularly 

during the festive season and shared progress updates. 

The Executive Director of the Regulatory Compliance Division, Satyen Kumar Panda 

and the Director, Shri Rakesh Kumar, also addressed the meeting and shared strategic 

guidance for effective enforcement of the FSS Act 2006. The meeting was attended by 

the Chief Medical and Health Officers, as well as all Food Safety Officers, both online 

and offline, from various districts, along with other senior officials. 

The meeting concluded with a unified resolve by both central and state authorities to 

strengthen collaboration, enhance regulatory enforcement and food safety compliance 

throughout the state. 

  



 

FSSAI chief calls for crackdown on food adulteration in 

Rajasthan, urges faster disposal of cases 

July 16, 2025, 9:06:21 PM IST (Published) 

 

In a bid to tighten the noose on food adulteration, the Chief Executive Officer 
(CEO) of the Food Safety and Standards Authority of India (FSSAI), G Kamala 
Vardhana Rao, has urged Rajasthan officials to conduct regular sampling of 
commonly consumed food items and ensure swift disposal of related cases. 

The directive was issued during a high-level review meeting with state food 
safety officials held in Jaipur on Wednesday. 
 

“Samples of ghee, milk, paneer, and spices should be collected regularly, and 
cases must be disposed of promptly,” Rao stated, emphasising that pending 
adjudications must be resolved within the 90-day window mandated under 
the Food Safety and Standards (FSS) Act, 2006, FSSAI said in a press 
statement. 



 

During the review, Rao assessed the state’s progress under the FSS Act, 
including pending legal cases, enforcement bottlenecks, manpower 
deployment, and infrastructure challenges. 
 

A key highlight of the meeting was the CEO’s push to expedite the setting up 
of a Food Safety Laboratory at Bikaner. He assured that FSSAI would provide 
full support to operationalise the lab, which is expected to play a crucial role 
in enhancing testing and analytical capacity in western Rajasthan. 

The CEO also took stock of the vacancies in the Food Safety Officer (FSO) 
cadre across the state and urged officials to fill the posts without delay to 
ensure effective enforcement and regular inspections. 
 

The review meeting was attended by Additional District Magistrates from 
across Rajasthan who function as adjudicating officers under the FSS Act. 
Chief Medical and Health Officers, Food Safety Officers from various districts 
(attending both online and in-person), and senior officials of FSSAI were also 
present. 
 

Rajasthan’s Food Safety Commissioner, Shri H. Guite, gave a comprehensive 
overview of the state’s food safety measures, upcoming campaigns—
particularly during the festive season—and public awareness drives. He 
highlighted the proactive steps being taken to promote food safety at the 
grassroots level. 
 

Senior FSSAI officials, including Satyen Kumar Panda, Executive Director of 
the Regulatory Compliance Division, and Director Rakesh Kumar, provided 
strategic direction and regulatory guidance during the session. 
 

The meeting concluded with a collective resolve by central and state 
authorities to strengthen coordination, step up surveillance, and ensure 
rigorous implementation of food safety regulations across Rajasthan. 
 

 

 



 

FSSAI wants faster establishment of food safety 

lab in Bikaner City 

 

Jaipur: The Food Safety and Standards Authority of India (FSSAI) Wednesday 

stressed the need to speed up the establishment of a food safety laboratory in 

Bikaner and assured FSSAI's support for this purpose. 

FSSAI chief executive officer G Kamala Vardhana Rao held a meeting with health 

department officials in Jaipur. He appreciated the efforts of the state govt in 

promoting food safety and combating food adulteration. He also directed 

officials to ensure continuous monitoring to strengthen enforcement while 

emphasising the need for the prompt disposal of pending food adulteration 

cases. 

"Samples of commonly consumed food items such as ghee, milk, paneer, and 

spices should be collected regularly, and the related cases must be disposed of 

promptly," said Rao while addressing state food safety officials during a state 

review meeting held in Jaipur. 



During the review, Rao said FSSAI assessed efforts being undertaken under the 

Food Safety and Standards (FSS) Act, 2006, to prevent adulteration, including 

pending legal cases, manpower deployment, and other critical aspects. The 

importance of concluding adjudication within 90 days of the first hearing of the 

case, as mandated by the FSS Act 2006, was also discussed in the meeting. The 

meeting was attended by additional district magistrates of various districts who 

are responsible and appointed as adjudication officers for handling food 

adulteration-related cases. 

The CEO took stock of the vacant food safety officer (FSO) positions in the state 

and advised that these be filled at the earliest. The state's food safety 

commissioner, H Guite, presented a detailed overview of food safety operations 

and upcoming food safety campaigns, particularly during the festive season, and 

shared progress updates. 

  



 

 

  



 

 

  



 

 

 

  



 

 

 

 



 

 

  



 

एफएसएसएआई के सीईओ ने की प्रदेश के खाद्य सुरक्षा कायों की 
समीक्षा 

 Mahanagartimes | 16 July, 2025 

 

जयपुर। भारतीय खाद्य सुरक्षा एव्ं मानक प्राधिकरण के केन्द्रीय मखु्य काययकारी अधिकारी जी. कमला वियन ने कहा कक 
राजस्थान में धमलावट रोकथाम एव्ं खाद्य सुरक्षा को लेकर सेंपधल्ंग काययवाही के साथ—साथ आमजन में खाद्य सुरक्षा के 
प्रधत जन-जागरुकता के धलए बेहतर प्रयास ककए जा रहे हैं। प्रदेश में धमलावट के खखलाफ चलाए जा रहे अधभयान से 
आमजन में जागरूकता बढी है तथा धमलावट पर प्रभावी रोकथाम हो रही है। उन्द्होंने धमलावट रोकने के धलए दजय ककए जा 
रहे केसेज की जानकारी ली एव्ं इनके त्वररत धनस्तारण के साथ सतत धनगरानी के धनदेश कदए। 

अधतररक्त खजला कलक्टर, मुख्य धचककत्सा एव्ं स्वास््य अधिकारी तथा खाद्य सुरक्षा अधिकाररयों की के्षत्रीय 
समीक्षा बैठक में उन्द्होंने धमलावट रोकथाम के धलए खाद्य सुरक्षा एव्ं मानक अधिधनयम के प्राविानों के तहत 
ककए जा रहे प्रयासों, लखबबत केसेज, मैनपॉवर सकहत ववधभन्द्न मामलों पर ववस्तार से समीक्षा कर आवश्यक 
कदशा-धनदेश कदए। उन्द्होंने कहा कक आमजन के दैधनक खाद्य पदाथों में शाधमल घी, दिू, पनीर मसाले जैसे 



पदाथों के सेंपल धनयधमत रूप से धलए जाए्ं और इनसे स्ंब्ंधित केसेज को त्वररत रूप से धनस्ताररत ककया 
जाए। उन्द्होंने प्रदेश में फूड सेफ्टी ऑकफससय के ररक्त पदों के बारे में जानकारी लेते हुए यथाशीघ्र भरने के भी 
धनदेश कदए। 
 

बैठक में रेगुलेटरी कब्लाइ्ंस कडववजन के धनदेशक राकेश कुमार एव्ं काययकारी धनदेशक सत्येन कुमार प्ंडा ने 
भी खाद्य सुरक्षा एक्ट के प्राविानों की सख्ती से पालना के साथ ही अपनाई जाने वाली रणनीधत पर भी चचाय 
कर आवश्यक कदशा-धनदेश कदए। राकेश ने कहा कक अधिधनयम के तहत सेंपधल्ंग के बाद अधिकतम 90 

कदवस में केस पर धनणयय ककया जाना आवश्यक है। 
 

खाद्य सरक्षा आयुक्त एच. गुईटे ने प्रदेश में खाद्य सुरक्षा के तहत की जा रही काययवाही सकहत ववधभन्द्न 
अधभयानों के बारे में ववस्तार से जानकारी दी। उन्द्होंने बाररश के मौसम को देखते हुए सभी एफएसओ को 
अधतररक्त साविानी बरतने के धनदेश कदए। उन्द्होंने कहा कक प्रदेश में खाद्य सुरक्षा के तहत ककए जाने वाली 
काययवाही की ररयल टाइम मॉधनटरर्ंग एव्ं आमजन को आवश्यक जानकारी प्रदान करने के धलए एआई 
आिाररत एप ववकधसत की जा रही है। इसमें आमजन के धलए प्रश्नावली सकहत आवश्यक जानकारी भी 
उपलब्ि होगी। 

अपे्रल 24 से माचय 2025 की अवधि में प्रदेश में 18 हजार 213 सेबपल धलए गए। इनमें 863 अनसेफ, 3734 सेबपल सब 
स्टेंडडय एव्ं 131 धमस ब्ा्ंडेड पाए गए। इनमें से 17 हजार 615 सेबपल्स का ववशे्लषण कर आवश्यक काययवाही कर दी गयी 
है। शेष 598 पेंकड्ंग मामलों में खजलावार अवधि धनिायररत कर धनयमानुसार धनस्तारण करने के धनदेश कदए गए हैं। उन्द्होंने 
प्रदेश में त्यौहारी सीजन एव्ं अन्द्य अवसरों पर धमलावट रोकथाम के धलए स्ंचाधलत ककए जाने वाले अधभयानों एव्ं प्रगधत 
पर प्रजेंटेशन के माध्यम से जानकारी प्रदान की। समीक्षा बैठक में धनदेशक आईईसी शाहीन अली खान, अधतररक्त खाद्य 
सुरक्षा आयकु्त प्ंकज ओझा, स्ंयुक्त आयुक्त डॉ. ववजय प्रकाश शमाय सकहत स्ंब्ंधित अधिकारीगण मौजदू रहे। 

  



 
 



 


